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FINAL ORDER No. 50880/2023 

      
DR. RACHNA GUPTA  
  
 None is present for the appellant.  However, it is brought to 

the notice by learned DR that the appellant has availed the benefit 

of Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019.  

Discharge certificate / Form No. – 4 has already been issued.  

Keeping in view the same and the objective of the scheme, appeal 

is hereby ordered to have been dismissed as withdrawn.                                                                        

[Dictated and pronounced in the open Court] 
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